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ollected by the Official
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(©) if so, the main features of the agree-
ment ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHR1 H. R. GOKHALE) :
(a) to (c). No Agreement was finalised 1n
the Indo-Iraq technical talks held 1n
Baghdad. Negotiations are still continuing.
The Iraqui offer to finance an o1l refinery
based on Iragi crude featured n the talks.
However, this subject can be further pursued

nly when an agreement 18 reached regard-
\g the terms and conditions of supply of
rude oil,

M/s. Golcha Properties (Private) Ltd.

520. SHRI T. 5. LATCHUMANAN °
ill the Minister of COMPANY AFFAIRS
pleased to state :

(a) the total amount of money so far
Liquidator of M/s

Golcha Properties (P) Ltd. now under
liquidation;

(b) whether the claims of all the cred:-
¢s holding ‘hundis’ have since been venfied

{ y the Liquidator; and

!

¢

(c) if so, when the distribution of the
st instalment against the verified claims of
ditors will commence *

THE MINISTER OF COMPANY
AIRS (SHRI RAGHUNATHA REDDY)
) As on 7th March, 1972 the Official
Liquidator bad collected a sum of
Rs. 57,85,909.73 by running two cinemas
of the company in liquidation one at Delhi
and the other at Bombay including other
miscellaneous proceeds and interests on
ixed deposits,

(b} The claims filed by the creditors of
the company are being verified by the
Micial Liquidator. So far, 2242 claims
"or Rs. 92,79,123°05 have been admitted
wholly or in part and 41 claims rejected.
Verification of some claims is however pend-
ing for want of information/documents to
be furnished by the creditors,

MARCH 17, 1971
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() On a report of the Official Liquidator
the Hon'ble Court has been pleased to
declare dividend of 10 paise in the rupee
to the preferential creditors and 20 paise in
the rupee to the ordinary creditors, fixing
1st June, 1972 to 30th November, 1972 as
the dates of payments.

Recovery in Income-tax from Golcha
Properties (P) Ltd,

521, SHRI T. S. LATCHUMANAN :
Will the Minister of FINANCL be pleased
to state -

(a) the fotal Income-tax habilities out-
standing against M/s Golcha Properties
(Private) Ltd., now under liquidation;

(b) how much of this lhability pertans
to the period prior to the hqudation of
this Company and how much to the past
liquidation period,

(c) why the arrears of Income-tax were
not recovered from the Company prior to
1its hiquidation; and

(d) whether the post-ligmdation arrears
of Income-tax will be recovered from the
sale proceeds of the properties standing m
the name of the Company ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) (a) The total Income-tax habili-
ties outstanding against M/s Golcha Proper~
ties (P) Ltd now under liqudation as on
1.3-1972 are as under :

Assessment ) ear Amount (Rs )

1960-61 1,12,583
1965-66 4,800,660
1965-66 (Interest ufs 220(2) 50,353
1966-67 3,65,430

Tota] : 10,09,026

(b) The demand of Rs. 1,12,583 was
raised prior to the liquidation of the
Company. The balauce demand of
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Rs, 8,96,443 was crcated after the date of
the order of the liquidation of the Company.

(¢) The arrears were not collected prior
to liquidation as the demands were
disputed.

(d) Since the Company 1s under hiquida-
tion as per ordeis of the Rajasthan High
Court, recovery of these arrears will be
governed by such orders as the Hon’ble
Company Judge of the Rajusthan lligh
Court may be pleased to pass.

Amount Advanced by M/s. Golcha
Properties (Pvt,) Ltd.

522, SHRI T.S. LATCHUMANAN :
Will the Minister of COMPANY AFFAIRS
be pleased to state :

(2) the total amount of moncy advanced
by M/s. Golcha Properties (P) Limited to
their subsidiary companies prior to therr
liquidation;

(b) whether the money thus advanced
be taken into account while making disbursc-
ment to the creditors;

(c) what steps Governnient  have so fur
taken to recover the advances from the sub-
sidiary compames; and

(d) whether Government propose to
recover the amounts so advanced from the
assets of the subsidiary companies o1 the
Directors thereof ?

THE MINISTER OF COMPANY

AFFAIRS (SHRI RAGHUNATHA REDDY):

(@) to (d). M/s. Golkcha Properties (Private)
Limited (in liquidation) have no subsidiary
company within the meaning of provisions
of section 4 of the Companies Act, 1956.
There are, however, some companies under
the same mapagement or having common
or closely related directors or shareholders
to which M/s. Goicha Propertics (Private)
Limited (in liquidation) advanced money.
Appropriate action has already been initiated
by the Official Liquidator [lor recoveries
from all such companies. Misfeasance pro-

PHALGUNA 27, 1893 (S4K4)
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ceedings against delinquent directors arc
also pending in the Court. The debts, what-
ever realised, would be available for distri-
bution to the creditors,

Visit by Chief of Army Staff Abroad

523, SHRI K. MALLANNA :
SHR! N. SHIVAPPA :

Wili the Minister of DEFENCE be
pleased to state :

(a) whether the Chief of the Army Staff
visited USSR and certain other countries
during the month of February, 1972;

(b) if so, the names of countries visited
by him; and

(¢) the nature of discussions held thete
and the resuits achieved ?

THE MINISTER OF DEFENCE (SHR]
JAGJIVAN RAM) : (a) Yes, Sir.

(b) The USSR and Britamn.

{c) The Chief of the Army Staff visited
Moscow at the invitation of the Chief of
the General Staff of the USSR to attend
theis Armed Forces Day Celebrations on the
23rd February, 1972. His visit to London
was largely connccted with matters relating
to the Military Adviser’s establishment in
Britain, During these visits, views were
exchanged on matters of mutual interest.

Smuggling of Gold and Silver from
Dubai and Kuwalt

524. SHR1 K. MALLANNA :
SHRI N. SHIVAPPA :

will the Minster of FINANCE be
pleased to state :

(a) whether Government are aware that
a huge quantity of gold, silver and other
luxury items is smuggled into India from
Dubai and Kuwait; and '





